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Bill No. 16 of 2026.

THE HIMACHAL PRADESH ROAD INFRASTRUCTURE PROTECTION

(AMENDMENT) BILL, 2026

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A

BILL

further to amend the Himachal Pradesh Road Infrastructure Protection Act, 2002
(Act No. 20 of 2003).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Year of the Republic of India, as follows:-

1.

Short title.—This Act may be called the Himachal Pradesh Road Infrastructure

Protection (Amendment) Act, 2026.

2.

Amendment of section 2.—In section 2 of the Himachal Pradesh Road Infrastructure

Protection Act, 2002 (hereinafter referred to as the “principal Act”),—

(@)

(b)

(©)

(d)

(€)

in clause (b), for the words “Chief Engineer in-charge of the zone”, the words
“Superintending Engineer in-charge of the Circle” shall be substituted,

after clause (g), the following clause shall be inserted, namely:—

“(g-a) “demand order” means a written order issued by the prescribed authority under
section 7 or section 11 or both requiring payment of restoration cost, penalty,
impounding charges, disposal charges or any other amount recoverable under this
Act;”;

after clause (k), the following clause shall be inserted, namely:—

“(k-a) “penalty” means the penal amount levied under section 11 in addition to
restoration cost for contravention of prohibited activities under this Act;”;

after clause (n), the following clause shall be inserted, namely:—

“(n-a) “provisional assessment” means a temporary technical assessment of restoration
cost made under section 11 for the purpose of immediate restoration or protective
action, subject to final adjustment;”;

for clause (0), the following clause shall be substituted, namely:—

“(0-a) “restoration cost” means the actual or assessed cost incurred for removal, repair,
rectification or restoration of damaged road infrastructure, including labour, material,
machinery, transportation and supervision charges determined in accordance with the
Schedule of Rates or principles of costing of the Himachal Pradesh Public Works
Department;”;



()

9)

(@)

(b)

(©)
(d)

(@)

(b)

(©)

(d)

in clause (r), the word “and” occurring at the end shall be omitted and thereafter the
following shall be inserted, namely:—

“(r-a) “seizure” means taking possession of material, machinery, goods or movable
property under authority of this Act for custody, disposal or recovery purposes; and”;
and

in clause (s), for the words and signs “appointed by the State Government by
notification, as such, and includes Road Inspector and Work Supervisor of the
department”, the words “authorised by the Confirmatory Authority” shall be
substituted.

Amendment of section 3.—In section 3 of the principal Act,—

after the words “No person shall” the words “without lawful authority, cause
obstruction or physical damage to any part of road infrastructure affecting traffic safety
or structural integrity, and shall” shall be inserted;

for clause (xvi), the following shall be substituted, namely:—

cause damage to road infrastructure due to mining operations and transportation of
mined material; ”;

in clause (xvi) at the end the word “and” shall be omitted; and

at the end of the clause (xvii), for the sign “.” the sign and word “; and” shall be
substituted and thereafter the following shall be inserted, namely:—

“(xviii) park or cause to be parked any vehicle in such manner as to hinder the free
flow of traffic or obstruct, block or interfere with roadside drainage or cross drainage
systems or obstructing execution of authorised maintenance, repair or construction
works on road infrastructure; and

“(xix) cause obstruction or physical damage to any part of road infrastructure affecting
traffic safety or structural integrity of the road infrastructure.”.

Amendment of section 4.—In section 4 of the principal Act,—

in sub-section (1), after the words “width of the road”, the words “after carrying out
demarcation in accordance with law” shall be inserted;

after sub-section (1), the following shall be inserted, namely:—

“(1A) The control points, reference pillars and boundary pillars used for preparation of
the road infrastructure map shall be geo-coordinated and recorded in the presence of an
officer of the Revenue Department authorised by the Government to conduct field
demarcation.”;

in sub-section (2), after the words “road infrastructure”, the words “and the map shall
be approved by the Chief Engineer-in-charge of the Zone concerned” shall be omitted;

after sub-section (2), the following shall be inserted, namely:—



(€)

(f)

“(2A) The geo-coordinated road infrastructure map shall be jointly signed and
authenticated by the Assistant Engineer concerned and the Revenue Officer authorised
by the Government to conduct demarcation in the area.

(2B) The road infrastructure map may be prepared, maintained, authenticated and
preserved in electronic form, and where so prepared, the map shall be digitally signed
or electronically authenticated by the Assistant Engineer concerned and the Revenue
Officer authorised to conduct demarcation, in accordance with the provisions of the
Information Technology Act, 2000 (21 of 2000).

(2C) A digitally authenticated copy of such map stored in a secure Government
electronic repository shall be deemed to be the original road infrastructure map for all
purposes under this Act.”;

in sub-section (4), for the words “Executive Engineer’s office”, the words “Executive
Engineer’s or Assistant Engineer’s office” shall be substituted; and

after sub-section (6), the following shall be inserted, namely:—

“(6A) Where a road infrastructure map has been finalised and notified under this
section, no separate field demarcation shall be required for initiation of action under
this Act:

Provided that any person against whom action is initiated may, within such period as
may be prescribed, apply for fresh demarcation of the site by the Revenue Department
in the presence of the prescribed authority:

Provided further that during the pendency of such demarcation proceedings,-

(@) the prescribed authority shall direct maintenance of status quo at the site and
stoppage of any ongoing prohibited activity; and

(b) where damage to road infrastructure has occurred and requires immediate repair
or technical restoration, the prescribed authority may carry out such restorative
action departmentally and issue a demand order under section 11 for recovery of
restoration cost and penalty, without waiting for completion of demarcation.

(6B) Where the road infrastructure map has not been finalised or notified, but the road
land is prima facie in the ownership or possession of the Department, the prescribed
authority may initiate action under this Act:

Provided that no final order of eviction, dismantling of permanent structures, or
imposition of penalty, shall be passed unless the prescribed authority has first obtained
a demarcation report from the competent Revenue Officer confirming the boundaries
of the road and:

Provided further that pending the receipt of such demarcation report, the prescribed
authority may,—

(@) issue a provisional order directing the immediate stoppage of any prohibited
activity and the maintenance of status quo at the site;



(b) where damage to road infrastructure has occurred and requires immediate
repair or technical restoration to ensure structural or public safety, carry out
such restorative action departmentally and issue a provisional demand order
for the recovery of restoration costs, which shall be subject to final
adjustment upon receipt of the demarcation report; and

(c) seal, barricade, or secure the encroached portion where there is an imminent
risk of further damage or irreversible alteration to the road infrastructure:

Provided also that the demarcation proceedings shall be completed within such period
as may be prescribed in the rules, and where the demarcation report confirms the land
to be within the Department’s ownership or possession, all provisional orders issued
under this sub-section shall be deemed to have been confirmed and shall become
legally enforceable for recovery and prosecution from the date of their original
issuance, unless specifically modified by the prescribed authority.”.

5. Amendment of section 5.—In section 5 of the principal Act, the existing provision shall
be numbered as (1) and thereafter the following shall be inserted, namely:—

“(2) It shall also be the duty of officers of the department, other than the prescribed
authority, during field visits, inspections or official tours within their respective jurisdiction,
to check road infrastructure for encroachments or prohibited activities and to issue written
directions to the prescribed authority for initiating action under this Act.

(3) The prescribed authority shall take action on such directions without undue delay and
shall record compliance as may be required.”.

6. Substitution of section 6.—For section 6 of the principal Act, the following shall be
substituted, namely:—

“6. Orders for control and prevention of prohibited activities under section 3.—(1)
On noting the occurrence of any activity prohibited under section 3, the prescribed authority
shall issue an order directing the defaulter to stop forthwith the prohibited activity and
where necessary, order the restoration of status quo of the road infrastructure:

Provided that where the prohibited activity involves,—
(i) unauthorised digging, cutting or breaking of road infrastructure;

(i) damage to bridges, pavements, retaining walls, protection works or allied road
infrastructure;

(iii) blocking, destruction or permanent impairment of roadside drainage, culverts or
catch pits;

(iv) uprooting or destruction of roadside plantations; or

(v) any damage requiring technical or engineering intervention for restoration, the
prescribed authority shall not issue any direction to the defaulter for restoration of
status quo, but shall cause such restoration or rectification to be carried out
departmentally without delay and issue a demand order for recovery of restoration
cost and penalty in accordance with section 11.



(2) An order of the prescribed authority under sub-section (1) shall clearly describe in
writing the prohibited activity and also indicate the location of the occurrence of such
prohibited activity on the relevant portion of the road infrastructure map where such map
exists and the extent of such activity and the damage already caused or being caused, by
way of a geo-coordinated photographic or digital evidence.

(3) Where restoration by the defaulter is permissible under this section, the prescribed
authority shall direct the defaulter to restore the status of the road infrastructure to its
original position within a specified period of time by starting the process of restoration
within three days from the issue of notice and complete the same within the allowed time.

(4) Every order issued under this section shall clearly state that in the event of failure
by the defaulter to comply with any direction issued thereunder within the time specified,
the prescribed authority may cause the required removal, restoration or rectification to be
carried out departmentally at the risk and cost of the defaulter and may issue a demand
order for recovery of restoration cost and penalty in accordance with section 11.

(5) The order shall further indicate that continued or wilful disobedience of such
order may render the defaulter liable to prosecution under section 12 of this Act.

(6) Any structure, material, movable property removed or dismantled in the course of
such action may be confiscated to the Government and disposed of in the prescribed
manner; and the proceeds realised from such disposal shall be credited to the Government
Treasury under the appropriate head of account and shall be adjusted towards the restoration
cost and penalty specified in the demand order, and where such proceeds are insufficient,
the balance amount shall be recoverable as arrears of land revenue.

(7) Every notice or order issued under this section shall be served on the person
concerned by delivering or tendering the same personally or through an adult member of the
family or authorised agent, or by registered post, or by such electronic means as may be
prescribed and, where such service is not practicable, by affixing a copy thereof at a
conspicuous place on the site of occurrence or on the property concerned or by publication
in such manner as may be prescribed, or by any other mode of service permissible under the
Code of Civil Procedure, 1908 (5 of 1908).

(8) Notwithstanding anything contained in this section, the prescribed authority may,
without issuing any prior notice, remove any unauthorised occupation or prohibited activity
on road infrastructure which is temporary, movable or non-permanent in nature, including
exposing or displaying goods or articles, temporary stalls, kiosks or booths, parking or
standing of vehicles, goods or materials obstructing traffic movement or drainage flow and
tethering of livestock or other easily removable obstructions, where such occupation or
activity interferes with traffic safety, road operations or drainage functioning:

Provided that where such removal reveals or involves damage to road infrastructure, the
prescribed authority shall assess such damage and issue a demand order for recovery of
restoration cost and penalty in accordance with section 11:

Provided further that the removal, eviction, or relocation of any street vendor holding a
valid Certificate of Vending issued by the competent Town Vending Committee shall be
undertaken in accordance with the provisions of the Street Vendors (Protection of
Livelihood and Regulation of Street Vending) Act, 2014 (7 of 2014):



Provided also that nothing contained in any other law shall prevent the prescribed authority
from taking immediate summary action under this sub-section if such temporary stall, kiosk,
booth, or display of goods encroaches upon the paved carriageway, completely obstructs the
roadside drainage, or creates an imminent, unavoidable hazard to vehicular traffic or public
safety.

(9) Notwithstanding anything contained in this section, where the prescribed
authority is satisfied that any prohibited activity or obstruction requires immediate
intervention in the interest of traffic safety, structural safety of road infrastructure,
protection of drainage systems, public health or prevention of imminent damage to road
infrastructure, the authority may, without prior notice, remove such obstruction, material or
structure, stop such activity or discharge or take such immediate protective measures as may
be necessary and the cost incurred shall be recoverable in accordance with section 11.

(10) Where any prohibited activity has resulted in damage to road infrastructure and
the person responsible for such damage is not known or cannot be immediately identified,
the prescribed authority shall register the occurrence as a case of damage to road
infrastructure, record the nature and extent of damage and assess the restoration cost, take
immediate steps for protection, removal of obstruction or restoration of the affected road
infrastructure and proceed to recover the restoration cost and penalty from the person
responsible as and when such person is identified.

Explanation.—Registration of such damage shall not be dependent on prior identification
of the offender and the amount assessed shall be recoverable in accordance with section 11
of this Act.”.

7. Insertion of section 6A and 6B.—After section 6 of the principal Act, the following
shall be inserted, namely:—

“6A. Power to restrict the use of vehicles.—If the Confirmatory Authority is satisfied that
it is necessary in the interest of public safety or convenience, or because of the nature of any
road or bridge so to do, it may, by notification in the Rajpatra (e-Gazette), prohibit or
restrict, subject to such exceptions or conditions as may be specified in the notification, the
use of any road or part thereof by a class or classes of traffic either generally or on specified
occasions or time as specified in the notification and when such prohibition or restriction is
imposed, the Confirmatory Authority shall cause such traffic signs to be placed or erected at
suitable places for the convenience of the traffic as may be prescribed:

Provided that where any prohibition or restriction under this section is to remain in force for
a period of one month or less, such prohibition or restriction may be imposed without
issuing a notification in the Rajpatra (e-Gazette):

Provided further that the prohibition or restriction imposed under the first proviso shall be
published widely for the knowledge of the users by other possible means.

6B. Power to requisition police assistance.—(1) For the purpose of carrying out any
action under sections 6, 7, 11 or 12 of this Act, including removal of encroachment,
obstruction, seizure of material, impounding of vehicles, execution of restoration measures,
enforcement of status quo, or prevention of breach of peace, the prescribed authority or
confirmatory authority may by requisition in writing, such police assistance as may be
necessary.



)

Every such requisition shall ordinarily be addressed to the Officer-in-Charge of the

nearest Police Station.

(3)

Upon receipt of such requisition, it shall be the duty of the police officer concerned to

provide necessary assistance for ensuring compliance with the lawful orders issued under
this Act.

(4)

The police assistance provided under this section shall include protection to officers of

the department, prevention of obstruction, maintenance of law and order, and facilitation of
seizure, removal, restoration or other action undertaken under this Act.”.

8.
substituted,

9.
substituted,

Substitution of section 7.—For section 7 of the principal Act, following shall be
namely:—

“7. Removal of abandoned vehicles or machinery or goods on road
infrastructure.—(1) Save as provided in section 11 of this Act, the prescribed
authority shall impound vehicles, machinery or goods abandoned on road
infrastructure and, in addition to the cost of removal, impose a penalty at the rate of
two thousand rupees per day for the period during which such vehicles, machinery or
goods remain in the custody of the prescribed authority:

Provided that if any impounded vehicle, machinery or goods remain in the custody of
the prescribed authority for a period exceeding such time as may be prescribed, the
same shall be liable for disposal.

Explanation.—For the purposes of this section, vehicles, machinery or goods
removed under sub-sections (8) and (9) of section 6 shall be deemed to have been
impounded under this section.

(2) The disposal of impounded vehicles, machinery and goods under this section
shall be carried out by the Confirmatory Authority through public auction or any other
manner as may be prescribed by the Government; and the proceeds realised from such
disposal shall first be adjusted towards the impounding costs, restoration cost, penalty
and other incidental costs (to be conveyed to the defaulter in the form of a demand
order):

Provided that where the sale proceeds fall short of the amount specified in the demand
order, the remaining amount shall be recoverable as arrears of land revenue:

Provided further that where the sale proceeds exceed the total amount recoverable
under the demand order, the surplus amount shall be refunded to the defaulter in such
manner as may be prescribed and where such surplus remains unclaimed for the
prescribed period, the same shall be credited to the Government Treasury under the
appropriate head of account.

(3) The prescribed authority shall maintain proper inventory, photographic record and
custody register of all impounded vehicles, machinery and goods until final release or
disposal.”.

Substitution of section 8.—For section 8 of the principal Act, the following shall be
namely:—



10.

(@)

(b)

“8. Confirmation of the orders passed by the prescribed authority.—(1) Any
person aggrieved by an order or demand orders issued by the prescribed authority
under section 6, section 7 or section 11 may file objections before the confirmatory
authority within a period of fifteen days from the date of service of such order.

(2) The confirmatory authority shall afford the aggrieved person a reasonable
opportunity of being heard, either in person or through authorised representative, and
shall pass a self-speaking and reasoned order within a period of 30 days of the receipt
of objection(s) or order, or within such extended period not exceeding a total of 45
days from the date of filing thereof, as the case may be, for reasons to be recorded in
writing, either confirming, modifying or setting aside the order or demand order passed
by the prescribed authority under section 6 or section 11.

(3) The filing of objections or pendency of confirmation proceedings shall not
operate as a stay on actions taken under sub-sections (8) and (9) of section 6 and such
actions shall not be stayed, suspended or reversed merely on the ground that
confirmation proceedings are pending.

(4) Where a demand order involves recovery of restoration cost and penalty
exceeding such amount as may be prescribed, the prescribed authority shall place such
demand order before the confirmatory authority for confirmation even if no objection
has been filed by the aggrieved person.

(5) Where no objection is filed within the period specified under sub-section (1)
and the demand amount does not exceed the amount prescribed under sub-section (4),
the order or demand order issued by the prescribed authority shall become final and
enforceable without requiring separate confirmation.

Explanation.—Filing of objections, submission of documents and conduct of
hearing under this section may be carried out through electronic or digital means in
such manner as may be prescribed.”.

Amendment of section 9.—In section 9 of the principal Act,—
for sub-section (1), the following shall be substituted, namely:—

“(1) No appeal shall be entertained against any order passed by the confirmatory
authority unless the appeal is filed within a period of thirty days from the date of
passing of order or communication of such order whichever is later:

Provided that the appellant, while filing the appeal against such order, shall deposit
fifty per cent of the anticipated restoration cost as assessed by the department or such
minimum amount as may be prescribed.”; and

in sub-section (2), for the words and figures “within 15 days of the filing of the
appeal”, the words, figures and signs “within a period of 30 days of the receipt of
appeal, or within such extended period not exceeding a total of 45 days from the date
of filing thereof, as the case may be, for reasons to be recorded in writing,” shall be
substituted.

11. Omission of section 10.—Section 10 of the principal Act shall be omitted.



12. Substitution of section 11.—For section 11 of the principal Act, the following shall be
substituted, namely:—

“11. Levy of restoration cost and penalty.—(1) The prescribed authority may order any
person who has indulged in a prohibited activity under section 3 to restore the road
infrastructure to its original state and, where such person fails to commence restoration
within the period specified under section 6 or fails to complete the same within the time
allowed, the prescribed authority shall cause such restoration to be carried out
departmentally at the cost of the defaulter and shall issue a demand order for recovery of
such cost:

Provided that where restoration or rectification is required to be carried out or has been
carried out departmentally under the proviso to sub-section (1) of section 6 or under sub-
sections (8), (9) or (10) of section 6, the prescribed authority shall directly assess the
restoration cost and penalty and issue a demand order without requiring issuance of a prior
restoration direction under this sub-section.

(2) If a person contravenes or fails to comply with any provision of this Act or any
order made under sub-section (1) or under section 6, the prescribed authority may, after
giving a reasonable opportunity of being heard wherever such opportunity is required under
this Act, direct such person to pay, by way of penalty, in addition to the cost of restoration
of road infrastructure at the following rates, namely:—

(i) for contravention of prohibited activities referred to in clauses (ii), (iv), (v), (vii),
(ix), (xi), (xvi), (xvii) and (xix) of section 3, an amount which shall be five times
of the restoration cost;

(if) for contravention of prohibited activities referred to in clause (vi) of section 3, an
amount at the rate of one thousand rupees per cubic meter or part thereof per day
in respect of excavated earth or debris and at the rate of two thousand rupees per
cubic meter or part thereof per day in respect of stacked material;

(iii) for contravention of prohibited activities referred to in clause (xii) of section 3, an
amount at the rate of two thousand rupees per square meter per week till the time
such act continues;

(iv) for contravention of prohibited activities referred to in clause (xiv) of section 3, an
amount at the rate of five hundred rupees per running meter of the erection per
day till the time the act continues;

Explanation.—For the purpose of calculation under this clause, the running
length shall be taken as the outer-edge to outer-edge distance between the vertical
supports of the installation, or the total width of the Right of Way (RoW) at that
location, whichever is lesser.

(v) for contravention of prohibited activities referred to in clause (xiii) or clause (xv)
of section 3, an amount at the rate of six times the cost of removal.

(3) Where immediate restoration or protective measures are required in the interest of
traffic safety, public safety or protection of road infrastructure, the prescribed authority may
prepare a provisional assessment of restoration cost on the basis of preliminary technical



estimates and issue a provisional demand order, which shall be subject to final adjustment
after completion of detailed assessment:

Provided that no recovery proceedings shall be initiated on the basis of a provisional
demand order, and any such recovery shall be subject to the issuance of a final demand
order.

(4) Every restoration cost estimate prepared under this section shall be technically
verified and approved by the Assistant Engineer, and where the assessed amount exceeds
such monetary limit as may be prescribed, the demand order shall be placed before the
Executive Engineer for confirmation prior to issuance or recovery.

(5 Any material, machinery, construction components, tools or movable property
found at the site of prohibited activity:—

(@) where the offender is not known under sub-section (10) of section 6; or

(b) where encroachment, obstruction or prohibited activity is removed departmentally
under this Act, shall be liable to seizure and confiscation by the prescribed
authority and shall be dealt with in accordance with the procedure prescribed
under this Act or rules framed under this Act.

(6) Any demand order issued under this section without issuance of a prior restoration
direction under section 6 on account of departmental restoration, emergency action or
unknown offender damage shall be subject to the objection, confirmation and appeal
procedure provided under sections 8 and 9 of this Act.

(7) Where damage to road infrastructure has been caused by more than one person or
through joint or composite activity, the restoration cost and penalty shall be recoverable
jointly and severally from all such persons.

Explanation.—(1) All restoration costs and penalties payable under the
provisions of this section shall be deposited with the prescribed authority within such period
as may be specified in the demand order, failing which the same shall be recovered as
arrears of land revenue, together with interest, at the rate as may be prescribed in rules
framed under this Act, commencing from the day immediately following the last date
allowed for deposit.

(2) Cost of removal or restoration shall be determined as per the current Schedule of
Rates or principles of costing of the Himachal Pradesh Public Works Department duly
indexed for inflation.”.

13. Amendment of section 12.—In section 12 of the principal Act,—

(@) for sub-section (1), the following shall be substituted, namely:—

“(1) Any person who,—

(@) obstructs, resists or prevents the prescribed authority or any officer
authorised under this Act from discharging duties under this Act; or

(b) continues any prohibited activity in contravention of an order issued under
section 6; or



(c) fails to pay the restoration cost or penalty specified in a final demand order
within the specified period and continues such default without sufficient
cause; or

(d) disobeys, violates or acts in contravention of any order of prohibition,
restriction, diversion or closure of road or traffic issued under section 6A of
this Act,

shall be punishable with imprisonment of either description for a term which
may extend to two years, or with fine, or with both.”.

(b) after sub-section (2), the following sub-sections shall be inserted, namely:—

“(3) The initiation of criminal proceedings under this section shall be in addition to and
not in derogation of the recovery of restoration cost, penalty or any other civil liability
under this Act.

(4) The Government may, by rules, specify the period after which non-payment of
demand amount shall be treated as wilful default; monetary thresholds for initiating
prosecution; and categories of serious, repeated or aggravated violations for which
prosecution shall ordinarily be initiated.”.

14. Substitution of section 13.—For section 13 of the principal Act, the following shall be
substituted, namely:—
“(1) Every person who intends to undertake any activity or facility affecting road
infrastructure, including—

(i) providing approach to private property from road infrastructure;

(if) laying of services such as pipelines, sewerage lines, electrical cables, optical
fibre cables or similar utilities either along or across road infrastructure;

(iii) carrying out mining activities within such distance from the road or bridge as
may be prescribed;

(iv) carrying out any private or commercial activity within the acquired or
controlled area;

(v) display of hoardings or advertisement structures within the acquired or
controlled area;

(vi) installation of hand pumps or similar facilities within the acquired or
controlled area;

(vii) parking of accidented vehicles or machinery for a period not exceeding such
duration as may be prescribed; and

(viii) temporary stacking of materials or goods on road infrastructure for a period
not exceeding such duration as may be prescribed,



shall apply for permission in writing to the Assistant Engineer in such manner and
form as may be prescribed. The permission shall be issued by such authority as may be
notified for the purpose in each case:

Provided that where no such authority is notified the permission shall not be granted under
this section by the officer of department not below the rank of Superintending Engineer.

(2) Permission granted under this section shall be subject to such conditions, technical
specifications, safety measures and time limitations as may be specified in the permission
order and shall include obligations relating to restoration of road infrastructure after
completion of the permitted activity, traffic safety and diversion arrangements, protection of
drainage systems and utilities and deposit of security or performance guarantee, where
required.

(3) Any permission granted under this section may be suspended or cancelled by the
prescribed authority if the permission holder violates any condition of the permission,
causes damage or obstruction to road infrastructure, or carries out the permitted activity
beyond the permitted period or extent.

(4) Upon suspension or cancellation of permission, the prescribed authority may
direct immediate stoppage of the activity, cause removal of any structure, installation or
material placed under such permission and recover restoration cost and penalty in
accordance with section 11.

(5) Failure to obtain permission under this section or violation of any condition of
permission shall be deemed to be a prohibited activity under section 3 and shall be dealt
with in accordance with the provisions of this Act.

(6) Grant of permission under this section shall not confer any right, title or interest in
road infrastructure or Government land and shall not create any permanent easement or
encumbrance.

(7) The procedure for application, grant, refusal, renewal, modification, suspension or
cancellation of permission and the fee payable thereof shall be such as may be prescribed.

(8) Where any fee, charge or other amount is payable under this section, the same
shall be deposited in advance as a condition precedent to commencement of the permitted
activity. .

Provided that in case of works executed by or on behalf of the State Government, the
Central Government, or any agency notified for the purpose, the permitted activity may be
commenced after grant of permission notwithstanding pendency of deposit of such fee,
subject to compliance within such period as may be specified in the permission order.”.

STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Road Infrastructure Protection Act, 2002 (hereinafter referred to as
‘the principal Act’) was enacted to provide for the protection, maintenance and regulation of road
infrastructure in the State of Himachal Pradesh and to prevent and penalise unauthorised activities



causing damage thereto. The Act has served as the primary legislative instrument for protection of
road infrastructure across the State since its enactment. The roads are the primary and, in most
areas, the only means of access in the State, making road infrastructure the first point of contact
between the priority sector.

The intervening period has also witnessed remarkable advances in technology-including
geospatial information systems, GPS-based surveying, digital mapping, possibility of geotagged
photographic documentation, digital record management, and electronic communication which
have transformed the manner in which road infrastructure can be mapped, monitored, documented,
and enforced. The principal Act, having been enacted in 2002, does not sufficiently provide for the
adoption of these technological tools in mapping, evidence collection, notice service, or record
keeping.

Moreover, inadequate provision for technological integration, absence of Geo-Coordinated
marking of road boundaries at site, non-applicability of enforcement mechanism to roads without
finalised maps, inadequate enforcement mechanism, absence of power to temporarily restrict road
use for maintenance and safety, absence of statutory power to requisition police assistance, friction
in disposal of impounded and seized material, reducing appeal stages and improving timelines,
elaboration and operationalisation of the offence clause, simplification of the road infrastructure
map preparation and approval chain require to be incorporated in the principal Act by way of
amendments.

The field implementation of Act during last two decades has revealed several structural,
operational, and technological deficiencies that require amendments in the Act correction. The
proposed amendment address these deficiencies with the object of making the principal Act a more

effective, operationally efficient, and technologically upto date instrument for road infrastructure
protection in the State.

This Bill seeks to achieve the aforesaid objectives.

(VIKRAMADITYA SINGH)
Minister-in-Charge.

SHIMLA:

THE............2026.




